
      HIGH COURT OF DELHI: NEW DELHI 
 

NOTIFICATION 

 

No. 457/Rules/DHC                                Dated: 11.09.2014 

 

In exercise of the power conferred by sub-section (1) of Section 28 of the Right to 

information Act, 2005, read with Article 235 of the Constitution of India and all other enabling 

provisions, the High Court of Delhi hereby makes the following amendment in Delhi District 

Courts (Right to Information) Rules, 2008, which were notified vide No.162/Rules/DHC dated 

6.5.2009 in Delhi Gazette Extraordinary, Part IV No.66 (N.C.T.D. No. 30) dated 6
th

 May, 2009:- 

AMENDMENT 

 

I.  Amendment in Rule 11 

In Rule 11(a) the words “shall be accompanied by a fee of rupees fifty, except 

where the applicant belongs to 'below poverty line' category or the 

information asked for concerns life or liberty of any person, by way of cash 

against a proper receipt or by bank draft or bankers cheque or an Indian 

postal order payable to the District Judge and it” in between the words “of 

the Act” and “shall contain” stands deleted. 

 

NOTE: THIS AMENDMENT SHALL COME INTO FORCE FROM THE DATE OF 

ITS PUBLICATION IN THE GAZETTE.  

 

                                                                                               BY ORDER OF THE COURT 

            Sd/-                

(SANGITA DHINGRA SEHGAL) 

               REGISTRAR GENERAL 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Amendment stands published in Delhi Gazette Extraordinary, Part IV, No.118 (NCTD No.96) dated 11.09.2014 


